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In the High Court Of Himachal Pradesh

Case No : CWP-T No. 7773 of 2008

Sureshta Devi APPELLANT

Vs

State of Himachal Pradesh and Others RESPONDENT

Date of Decision : 26-11-2010

Acts Referred:
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Hon'ble Judges : Rajiv Sharma, J

Bench : Single Bench

Final Decision : Dismissed

Judgement

Rajiv Sharma, J.—Petitioner has obtained one year diploma in Cutting and
Tailoring in the year 1984. She was appointed as Tailoring/Craft Teacher in Gram
Panchayat Mohi Tailoring Centre in the year 1998. She worked in Gram
Panchayat Mohi Tailoring Centre till 2000. Thereafter the selection process was
initiated for filling up the post of Tailoring/Craft Teacher pursuant to notification
dated 4.9.2000. Petitioner was called for interview. According to the pleadings,
her name was recommended by the duly constituted selection committee on
27/28.3.2001. However, appointment letter was not issued in her favour.

2. According to Mr. Dushyant Dadwal since the Petitioner had already been
working as Tailoring/Craft Teacher, she was required to be offered the
appointment. According to Mr. P.M. Negi, learned Deputy Advocate General,
Respondent No. 4 has been selected as per the criteria laid down in the
notification dated 4.9.2000. Respondent No. 4 has been found more meritorious
vis-?-vis Petitioner for filling up the post in question.

3. It has come in the reply that Respondent No. 4 has been selected on merit.
Petitioner has not filed any rejoinder. Accordingly, there is no illegality in the
selection of Respondent No. 4, who has been selected on the basis of merit,
determined by the duly constituted selection committed.

4. Consequently, in view of the observations made hereinabove, there is no merit
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in the petition and the same is dismissed. There shall, however, be no order as to
costs.
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